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Present 
	

Honb1e t. B.C.Sarma, Administrative Membe'. 

Honle Mr. Paritosh Dutta,Judicial Member. 

SWAPAN KR. NATH & ORS•  

VS. 

UNION OF INDIA & 0RS.(E.Ry) 

This M.A. has been f'iled with the prayer that librty 

may be granted to the instant applicants to impleaO the General 

Manager, E,Rly, Calcutta as respondent no. 3 in place of the 

Secretary (E) Rly, Board, New Delhi in the original petition 

43 	of - 1996. 

lot 	We have heard the submission of the id. bounsei for both 

the partiesend the application is allowed, and we order.that the 

necessary correction .may....bq made in the original petition and other 

copies of the petition I accordingi 

Mr. Outta prays for advancemei,t, of the dateof adinission 

hearing of the application which has been Mxed on 18.1.196 on the 

ground that the senior in this Case will be out of stationto attend 

the circuit bench at Port Blair Mr, Pllick did not object to the 

submission. Since the prayer is made for advancerrent of the date, it 

is allowed. The admission hearing ofthe matter shall ka. coma up on 

16.1d9!... 
The M.A. is disposed of accordingly. 

MEMBER( J) 	
() 


